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No instance!; of instUutioDS where tbe 
National Anthem is never sung, even on 
National days like lod :pence Day and 
RepubHc Day, bave come to the notice of 
tbe Government of India. 

[E"glt,\hl 

Earnings from Ticketless Travellers 

-644 SHRIMATI BASAVARAJES. 
WARI! 
SHRI S. PALAKONDRA .. 
'fUDU: 

Will the Minister< of TRANSPORT be 
pleased to state: 

(a) the number of cates of ticketJess 
travel detede1 by the RailwaYs during the 
year 1985 .. 86 ; and 

Railway 1983-84 

(Rs.) 

1. Central 1.20 

2. Eastern 0.95 

3. Northern 1.12 

4. North Eagtern 0.30 

S. Northest Frontier 0.32 

6. Southern 0.66 

7. South Central 0.79 

8. South Eastern 0.85 

9. \\-'estern 1.27 ---
Total ,.7.54 ---

Proposal to Introdaee Local Train 
between Asansol and JbaJha/Klol 

·646. SHRI SALAHUDDIN: Will 
)C Minister of TRANSPORT be pJeased 
J .tlte ; 

(b) the cfctgils of earniJ'lgs of each 
Zonal RaHway from ticketJess trave1JerQ 
during tbe laF:t three years ? 

THE MINISTFR OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCJNDIA): (a) A totaJ 
of 45.68 Jakh persons were detected tTa .. 
ve!Jing without ticket or with improper 
ticket during the year 1985·86, upto 
February, 1986. 

(b) The details of railway dues t('ali~ed 
by the Zona) Railways for the years 1983. 
84~ 1984,85 aud 1 ~ 85·86 (upto Febru;l\r~, 
1986) are give1 below: 

1984-85 

(Rs.) 
; ~_ I ' 

1.S0 

1.09 

1.15 

0.39 

0.40 

0.74 

1.07 

0.95 

1.42 

0.80 --

1985·86 
(Upto February, 1986) 

(Figures in croces) 

(Rs.) 

1 .. 60 

1.22 

1.4J 

0.42 

0.39 

0.85 

1.25 

1. J2 

1.46 - ..... 
9.72 

(n) whether there is any tlropcsal under 
consjderation to introduce a local train 
between Aqansol and Jhajba or Kiu) on tbo 
Eastern Railway : and 

(b) if 80, the detail. thoreof ? 
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THB MINISTBR OP STATE IN THB 
DBPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) No, 
Sir. 

(b) Does not ad se. 

Goyemment', Control oy.r Punction-
181 of Central Coaodl for Researcb 

10 Ayur,eda and SJddba 

-648. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of HEALTH 
AND PAMILY WELFARfi be pleased to 
Itate : 

(a) what is tbe nature and extent o( 
control exercised if any, by her Ministry on 
the fUDctioning including admjnistration, re. 
cruitment and services of tbe professional 
and Don.professional staff of Central Coun­
cil for Research in Ayurveda and Siddha; 
aDd 

(b) what is tbe nature of floaD cial and 
otber assistance provided by the Central 
Government to tbis Council ? 

THB MINISTER OP HEALTH AND 
FAMILY WELFARE (SHRJMATI MOH .. 
SINA K.IDW AI): (a) The Mi,nistry of 
Health and Family Welfare do Dot exercise 
any direct control on the day to day fun­
ctioning of tbo Central CouDcil for Resear­
cb in Ayurveda and Siddba. The Council 
is In Autonomous Body registered under 
the Societies Registration Act. The Minis. 
try i. represented both on the Governing 
Body and tbe Standing Finance Committee 
of the Council. Tbe Government of India 
bave pOwer to isSue directives to the Coun­
cil. Tho CouDcil submits Anoual Report 
and Audited Statement of Accounts for 
placina before tbo ParliameDt tbrouab tbo 
Ministry. R.ecruitment of staff 01 the 
COUDell is done in accordance with tbe 
Recruitment Rules approved by tbe Gover. 
DiDI Body. 

(b) The Council is full, financed by 
arant-in.aid from tbe Mioiatr, of Health 
.04 PamUy Welfaro~ 

. APRil ror Sale of Tleketl ... Re­
.r .. 'ioa of Seata/8ertlal at 

Bo • .., 

-649. SHltl ANOOPCHAND SHAR. 
Will the Minister of TRANSPORT bo ple­
ased to atat e : 

(a) whether Government have appoiDt. 
ed aleats for purcbase of railway tickets 
and to reserve .ats and berths at Bomba, 
for Western Railway; 

(b) if so, the namel and addreues of 
lucb agents for areater Bombay; 

(c) what ar e the Dorms for the appoint­
ment of sucb laents and tbe rate of com­
mission payable to tbem : aDd 

(d) what benefits Government will let 
by appointinl such alonts ? 

THE MINISTER OP STATE IN ma 
DEPARTMENT OF RAILWAYS (SHRI 
MADRA VRAO SCINDIA): (8) Not yet, 
Sir. 

(b) Does not arise. 

(c) The Rules for Authorisation of Ran 
Travellers' Service Alents were notified in 
the Gazette of India Extra-Ordinary Part II 
SeCtiOD 3 Sub-section (ii) dated S-12-85. 
The main conditions laid down UDder tbeae 
Rul.:s for appointment of an Alent are 
liven below : 

1. A person who is-

(i) in possession of the lateat 
Income Tal clearance certi­
ficate ; 

(it) baving office and premisel 
properly maintained with ad. 
equate cODvenience and am­
enit iet in the city so as to 
accommodat e tho viait or su­
fficient number of cUltomer.: 
and 

(Iii) not convicted in a criminal 
ca. involviol moral turpi. 
tude; ma, apply for il,ue 
of a licence to act aa aD 
'1 cIt. 


